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Av\- o OngmaiApphcauon No 1960?2006

Date of Order : This the ch day of August ?006

‘I“he Hon ’ble Sm K V Sachxdanandan, Vice Chau'man

The Hon’ble er Gautam Ray, Admmxstrahve Member

Shri Bijoy ] Kumar Chanda

S/o Late Sashi Bhusan Chanda
Residing at A.G. Quarter -

No. Type-11/16, 79 Tilla-
Agartala, P.S. East Agart:a}a
District -~ West Tripura

By Advocété,Mr,C.S. Sinhg. o _

- Vefsus--; S

" Union of India

...Applicant

Represented by thﬂe Compt;roller & Audxtor Generai of

| India, 10 Bahadursha]afar Maig,
'NewDelhl -110002.

The Accountant General (A & E)
Assam, Maidam Gaon, Beltola

. Guwahati - 781 029

The Accounbant General ( A& E)

o Trlpura, Kumaban Agartala

Sr. DeputyAccountant General (Admn & VLC)

Office of the Accountant General ( A & E), Assam, -

Maldam Gaon Beltola, Guwahati - 781 029.

T Deputy Atcountant General,

Office of the Sr. Depiity Accountant
‘Generai (A & E) Tnpura, Agartala

By Advocate Mr _'G. Baishya, St. C.GS.C.
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ORDER gORALz
XV. SACHIDANANDAN, vV.C)

The Apphcant is presently working as Sr Accounts Oﬂ“ icer

in the ofﬁce of the Accountant General, Trxpura and as per l:he policy

% _ fm separatxon of common cadre of Group ‘B’ ofﬁcers- in _the A&E»

ofﬁces in N. E Region as c:rculabed vxde Clrcular dated 30 03 2006
A .
option has been cal]ed for from ‘the employees The Apphcant has

. snbmltted hls optlon as Trxpura 1tself While - so, vxde order dated

; 16 05 2005 the Group B officers were asked to glve thelr‘preference

for postmg to the deﬁcxt offices on deputat:xon basxs The Apphcant.’ ‘
has given Tmpura as h;s choxce Subsequently, vxde annexure 5 dated -
28.07. 2006 the Apphcant has been promoted to the cadre o‘f
SO/AAO/AO!Sr.AOs and transferred and posbed to Nagaland Thxs was'

' 1e1!'erated vide : annexure 6 for releasmg the officers thh effect from
31 0'7 2'006 ‘(AlN) The-Apphcant submitted that he ;s on | leave on -
pex sonal gz ounds Aggr 1eved’ by the sa:d inaction, the Applicant has

A—_filed zepresentahon on 22 05 2006 to the 2nd Respondent to consuier W

and retam hxm at Agartala

y 2". : Heard Mr C.S. Sinha, learned Counsel for the Apphcant
.and Mr G. Balshya learned Sr. C G S C. for the Respondents |

3 L Mr CS Smha learned Counsel for the Apphcant has‘
taken to our attent;on to annexure - 8 Cn'cular, wh:ch lS quoted'
herein below |

"Deputation should be  restricted to
- officers below 56 years of age -~ The -
- Recruitment Rules in respect of a number of |
posts provide for appointment to the post on
- deputation. .~ (including . short-term
contract)/transfer. The existing instructions
relatmg to cases where .this -method - of‘,



recruitment is provided do not provide for any
upper—age limit for eligibility for appointment
by deputation  (including short-term
contract)/transfer. This sometimes results in’
appomtment of persons who are left with very.
-short service before retirement. It is desirable
“that appointments of such persons are avoided -
“-as'during this short span they would be unable

to contribute effectively to the orgamsatmns-
where they are appomted S '

2. . The matter has, therefore been
‘examined in consultabon ‘with the UPSC and it
has been decided that the maximum age-limit

for appointment by deputation -(including | B

_short-term contract) and -absorption -shail be
not exceeding 56 years as on the closing-date
of receipt of applications by the UPSC or the
Ministry/Department/Office, as the case may
"be. This fact should, therefore be clearly
mentioned in  the - circular  inviting
- applications for filing up vacancies by this
: method of recrmtment -
- Learned 'Couneel' for tlxe.Applic_aﬂt §ul_jmit§ied that the Applicant has
crossed 56 ﬁears end baction of the Resp‘ondeht in transferriﬁg him to o
'N’aga]aﬁd’ ié not justiﬁed Learned Counse! for t:he Apphcant further
subm:tted he will be satlsﬁed if a d!rect:on is ngen to the 2nd'
Respondent to consxder the representatxon of the Apphcant and' |
| dispose of the same w:thm a txmle frame. Mr G. Balshya }eamed Svr

C.GS.C. for the Respandents subm:tted that it wn!} sufﬁce the ends of

' .Justxce and he has no objectxon

b

4. B Thei'efore l:he Ind Responden!: and/or any ol‘her
o Competenl: Aut:hm ity shal} consxder and dxspose of the. representatlon
of the Apphcant and pass appropnabe order thhm a time frame of' _ |
one month from the date of receipt of this order. In the mterest of)
- Justxce, thxs Comt duects that !:he lmpugned ordez dated 28. 07: 2006'

_ annexure - 5 wxl! be kept in abeyance and status quo ante as’ on'
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28.07. 2006 shall be mamtamed so far as the Apphcant is concerned

v order as to costs

lmh/

»n

Hll the dxsposal of t:he repr esentahon

B N

The OA is dlsposed of at the admissnon st:age 1tself No

(GAUTAMRAY) - - (KV SAC}HDANANDAN)
ADMINISTRATIVE MEMBER ~ VICECHAIRMAN.

-
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QQM?I BEMCH

(AN 2APPLICATION UNDER SEC, 19 OF THE ATMMISTRATIVE
TRIBUNALS ACT, 1985),

- VERSUS -
Unien of Indiz anad 4 ethers.

oo’ RESPONDRN TS5

I N D E X

‘S1,Ne, Parti qahﬁ. ' P age Nesh
1, Original épp]_icat.on. 3 1 - 19,

20 an 7€ - P _
Cepy of the Cirmlar ‘ 11 -12
dated 36,.63,2006,

3. Anpexure - 2, ‘
Cepy o£f the Ciraular 3
dated 17,65, 2006,

4. Annemre - 1
Cepy of relevant pertien 4 N
of Cirouler dzted 16,5,2006,

5, Amexure - 4,
Cony of representatien ef (Y
the aoplicent At, 22,85.2006,

6. Amhemre - 5%

Cepy f the erder Qated b - 17
26.07.2006.

7. Annepure - 6,

Cepy @f the relezce erder . 1Q
Aated 31,07,2006,

8. Annexure « 7,
Cepy ®f the Office Order t9
dzted 31,07,2006,

9. é 5!0%’ !g - 8.
Ospy of relevant pertien 2,0

ef Appendix 5 of Rndamenteal
Rales,

Centd, - P/2.
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Sl.Ne, Partiqulers, = . |  Pace Nesi
1.  Vaskelatnams, | | 2
11, Netice te C.G. Se c., C.A.'r., 29

Gﬂ\‘luhat_ °

1

Submitteqd,

MU«/(M

(Chandrasekhar Sinhs)
AdQvecsztes
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In The Central Admlmstratlve Trrbunal

Guwahatl |
OA..................]2006 |
| Bijoy Kr. Chanda
Vs.
Union of India & others
| sy_' nopsis

1. The Applicant, Sr. Accounts Officer of the Office of the

A.G.Tripura was said to exercise option for deputation to deﬁcn

offices by circular datéd 16:5.2006 ( Annexure — 3 ).

The applicant represented against such order to the fact that he

attained 56 years of age and agamst his wrll such deputation can

not be held. | 7

3. The respondent authority did not pay heed to his representation,
rather made 1mpunged orders dated 28.7.2006 posting him on
deputation basis to the office of the Sr. D.A.G. (A & E )/ A.G.
Nagaland Kohima and order dated 31.7.2006 stating him as
stand released w.e.f. 31.7.2006.

4. On 31-7-2006 another order was made preventmg him from

making prayer for leave etc.

The actions of the authorrtv are lllegal and contrary to natural

justice.
6. Hence, this petitionjseekin;grj‘ustice.

!\J

W

C.S. SINHA
ADVOCATE
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10-6-74

30-3-2006
16-5-2006
17-5-2006

-~ 22-5-2006
28-7-2006

31-7-2006

31-7-2006

In'the Central A'drhinistrative‘ Tribunal

"Gﬁ\\}ahati

Bijoy Kr. Chanda

Union of In

Listiof Dates

Vs.
dia & others

Joined as Auditor, redesignated as Accountant.
Presently holding the post of Sr. Accounts

Officer.
Circular oﬁ badre separation
Circular No: AG/Sep/Gr.B/2006/25

Circular No. Estt. (A& E)/11

Repfésentatidh»égainst Circular dated

16.5.2006 =

Order of 'déﬁutétion to the office of
Nagaland, Kohima.

Release order -

Office order -

the A.G.

C.S. SINHA
ADVOATE

\
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N THE CENTRAL ATMINISTRATIVE TRIBUNAL -

CUWAHATI BENCH,
(28 2A°PLICATION UMDER SEC, 19 OF THE ADMINISTRATIVE

TRIBUNALS ACT, 1985),

ICATION NO, ‘.|

BETWERN

Shy: Bijey Kumar chandea,
S/0.Lt, Sashi Bmsan Chande,
Residing at A,G, Qieerer
Ne. Type-I1/16, 79 Tilla,
Agartel 2, P,S. East Agartale,
District - West Trijurs)

"o - ZDPLICMIT,
- VERSUS -

1, Unien of Indig, represented by the
Cemptmller & Mmdaiter Genersl of
Indta, lo Bchairsha Jafer Marg;
New Delhi = 110002,

2, The acceuntant Generzl (A.6E.),
Aseam, Maidam Gaen, Beltalas,
uwahati - 781029,

3, The Acceuntant General (AL&E,),
Tripara, Kunjaban, aAgartele

4. Sr. Depaty Acceuntant CGenersl
(Aadmn, & VLC), Office of the
Acosuntant Ceneral (A,&E,) ,Assam,
Maidam Gaen, Beltzals, Guwahati-781029,

‘'S¢ Deputy Acomuntant Genersl,

Office eof the Sr, Deputy Acosuntant
General (A.&B,), Tripura, agartzlah

Centd, - P/2,
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The Applicent ie sgorieved by ervler Ne%AG/Sep/Cr,~B/

Y

]
[ 3
O
oy Kum Clomda

2006/65 dated 28,87,2006 and erxder sosmet(a&m/x Callre
Separetien/2093-06/483 deted 31.97.2006, which the méheri-
ties tgomed witheut dispessl @f Ms representatien dsted
22,058.2006 =nQ Office Order blo‘ﬁst»tﬁA&E/Leave/Gr.nB/2°ﬁ/

532 dateq 31.87.2006 i{n respect ef the petitisncr;

2. JURISDICTION OF THE
LD, TRIBUNAL =

The Applicant declares that the sibject mgtter of
thie applicatien falls within the juriediction ef this

Hen'ble Tribtunalis

3, LIMITATION so

The Applicent declare_s that he.maﬁe represent atien
en 22,05,2006 against the Ciroalar dated 16,05,2906, But
witheut dspeszl ef his rewresentstien, the erders dat;e‘d.
28.07,2006 =13 releace erder dsted 31,0752006 were pessed
by the mitherities. Hence this smplicatien is very much

wi thin limitatien,

4, FACTS OF THE CASE §a
4.1  That the ppplicent jeined the Indian mdit snd
Acosunts Department as mditer en 10.06,1974, lster en

redesignated as Acosuntant and is airreantly helding the
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=
pest ef Sr, Acceunts Officer pested at the effice of the

acceuntant Genersl (A.&E,) * Triparess

4.2 That en 30.83,2006 the Office of the Acosuntant
General (A.&E.), Assam Gawshati made Cirealsr bearing
Ne'.AG/Sep/Cr.~B/2006/141 en Cadre Separatien ef Gr.-B Lecimx

Sectien Officers te Sr, Acomnte O fficers in me'x.“& B,

Offices of the Nerth-East Regien;

A cepy ef the Ciroilsr dated 39,93,2906 is

enclecsed =s Anneéimye -' 14

4.3 That relying en Claice - V @€ the Ciroalar dstedl
30793.2006, the effice of the Acosuntant Genherzl (2&E) ,Assam
made Ciroular Ne.AG/S@/Cr.~B/2006/25 dated 16.5,2006 which

was circulated by the Agartzlz O ffice vide Cirealar bearing

. Ne.Estt.(2&E)/1l dated 17:95.2006, In the Ciraular the

Petitiener's name gppears st ElNe.3. By the cirauler it is

said that the excess persens £n each Cazdre, vhe cannet be

-acosmmedated in the effice of thelir preference, chell be

pested en deputatien basis te- the effice in which mumber of
eptees 18 less then the regnired strength ef that of fice;
i.€., the deficit effice z11 the Applicant was arked te- glve
his preference fer pesting te the deficit effice en douate-
tien basis,

ies of Clronlar dzted 17.,5,2906 ;1a relevant
pertien ef Circuler Qsted 16,5.2006 are enclesed
as ponexure - 2 & 3 Respectively.

Centd, - P/4,
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4,4 That the Mpplicant made repyresentation Qated 22,95%

2006 =gainst the Cirmlar Qated 16,95,29% stating inter slia
that he has already attained 56 yesrs of =ge snd as per
Gevernment ef India, Department of Persennel & Training,

O.M, Ne,AB-14017/48/92-Ectt(RR) dated 17511,1992 he is net

Qecsiregble for gppeintment by demtatien/traisfer, Rirther.
mere, in the representstien he has stated ‘t-.h.et; ai1ch dguta=
tien cannet be agsinst his w1lli Hewever, previsienally he
has exercised eptien ts the effice ef t'e Sr. D.A.C. (AE),
Negaland, Kehima stating inter alia that his sach eptien
gheuld net be censidered as final ¢ill xeceipt.of renly fram
his dher antherities and requested fgr his scosmmedatien
in the effice of the Sr, D.A.C.(A&E,), Trmure, vhich &p

his frst chelce of pesting,

A cepy ef the representatien dsted 22,5.2006

is enclesed ag Arnéxire <-4,

4,5 That witheat paying avy heed te Its representct.m
dated 22.85,2006 the effice of the AcCeuntant Genersl (2&E),
Assam dox ¥m @ under the signasture ef Sr, Deputy Acommtant
Getliie'ral (Aann‘.&‘. VLC), Assgn, Guwehati issmaed erder bearing )
Noaae/sepmr.-s/zoaé/és Azteq 28,987,209 pesting the
2pplicant en deputatien in the effice ef the acasuntan€
Genersl (A.&E.), Nagelend, Kelimes

A cepy ef the o-—x_'de_r Azted 28,97.2006 Lg

enclesed as annexure = 53

Qﬂtd. - p/s.
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That en 31.07.2006 the Desuty Acosuntant Generalo ‘

-3( 5 )3~

tyg Kumote Chonda -

4.6

Tripura made exier Ne aEstt‘(NE)/Cadfe Separatien/2003-06/483
dated 31.87.2006 stating the Amplicent ss stand relessed

Wwith effect frem 31.07,2006 (M)

A ospy of the exier dsted 31.03.2906 is

enclesed a8 Anhéxipe’ o 6

4.7 That en 31.07.2086 Ltself the Demty Acceuntant

Genereal, Tripura made zwther Office Order bearing
Ne.Ectt/ASEfLeave/Gr.-B/2086/532 stating that censequent

upen Cadre Separstien ef Greup-B Of flcere of Nerth-Rast
regien, it is exxiered that ne fresh lesve or extensien of

leave of &y kind in respect ef Greup-B efficers wnld be
entertained witheut prier gppreval of the nNeputy Acceuntang

Genersl, vhich alse the Mpplicant received en 31,07;20067%

A ospy ef the effice exder Gated 31;,87;2m6

i enclesed z& A1

R ¥
5., GROUNIS FOR RELIEF &

5.1 Per that en separstien ef Cemmen Czdre of Greup ~.B

Officers, the Applicant epted fer pesting in the effice of

the Acceuntant General (A&E), Tripure &é@d as such he belsnge

te Greup - B Officers of Tripuras Cadre. In such sitaztien

depu tatien osnnetes services eutsicde the Cadre of Parent

Cadre and &s such he cennet be pected en demtatien sgainst

his will, Thms the erxders dated 28.7.2006 =224 Xx rel esse

Centqd, - P/6,
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erder dated 31.07.2006 are 1ieble te be m achell;
5f.2 Fer that by :%t'e-SEnfetion- dated 22,05,2006 the
Applicam; prised the aitherities thst he hag attained :
the age of 56 years and é;:,c.zdinglto pendix - 5 of the
Fandamentel Riles the exders ef Deputatien ef the Applicant
dated 28,37,2006 and release exier dsted 31,07,2086 are

11legals

Qipy ef the relevant pertien ef rppendix - S5

of Mmndamental Rules e enclese?? as A N

53 FRer that witheut Gispesal ef representatien ef the
applicant made on 22,05.2006 issuznce of erder datedt 28;7.29%6
and then release erder dated 31,07.2006 mmeunts te oentrary

te the principles ef nstural justice§

4 PFer that f:hevvezy previsien in Ctirerla = V @f the
Circular en Cedre Separatien Qzted 36,03,2086 "ne willinghess
shzll be necessary ﬁnr this purmese” is 1 arvitrary =4
wvhimsical exercise ef pewer en the part of the Matherities
discarding the necessity ef willingness of the aplicat
and sach arbitrary and whimsical ppvis:’.m has mafle the
| aitherities to o with artiteary exercise of pever s to |
that extent the Cirailar dated 39.03,2806 Qeserves te be

declared as unreasensble 2na unjustifieds
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%

30.83.209% has ne bez-.ring in the cese of the applicant as

-3( 7 V2=

ﬁa\“g 08 KumoH &/\DVMQA

5.5 Per that the c!.r.culer on Cxlre. sq:aret..on dated

he has attained the age of 56 years, plus this is = Cirmlear
having ne reem fer exercige of willinghess by the kgplican'{:“:'
5,6 Per that had tre present sge of the Amsl icent get

cencidered while fseui g the erders fer eqautst ten to ot"er

place than Tripurs, the Respendent Mtherities weuld net

have ebvieusly issued the impumnmed erders dsted 28.07.2606

andn release erder dated 31,07.2606, It chews nen-mplicstien
of mind en the part of the Respendent Mutherities and the

Applicent csheuld net = ffer fer thish

5.7 Fer that the Office Order dated 31,07.2006 predenting
the XexixX Mmplicant te oe fer lesve or extencien of leavg
emeunts te arbitrazriness and frem this erder itself i¢ is
ex facie that the Respencent Mmtherities are bend upen seme-
v t8 send the Applicant @0 deputztien eutside Trimra
1llegally, This is a2n excess exexvcise‘of pever s:nd cocerd-
ingly the Office Order dated 31.€7.2006 deserves te be

Qeched so far ss the Applicent is cencemeds

The Applicant. states that he mzlle representatien
datea 22-05b2906o but witheut paying vy heed therete, the
Respendents maie erders dated 28.07.%@6 &A@ relegse oxde;:
dated 31,607,206 and Of fice Order dzted 31,07.26006 =nA zs

centd, - P/8,
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he has ne ether zltermative and efficectens remedy thean 'to'
file thies gpplicztien, inasmch zs the matter calle for

Qick juet..ce frem thig Hm'ble Tritunals

7. MATTERS NOT" PREVIOUSLY‘ E@ R
EIDING BEFORE ANY O

-‘me Applicant further dexlasres that he has net¥
preViiu»sly filed gy qaplicati.n/tirit Petitien/suit heﬁ.xe
ay ether durt ané/ormthﬁ.ty_ and/er eny ether Bench ;E
thg an'};le Tribunall in respect of tbé sﬁbject matter of
the instsng e;:plicaﬁion or Yy .othez" Appiice.tion/ﬂr!.'f

Petitien/amit is pending with eny ef themi

8. RELIEFS SOUCHT FOR i=

Uncler the fecés end cliramstaces stated cheve, the
Applicent mest respectfully prays that the Mn‘ble Trilmngl |
mzy be plessed eneugh te admit this sgplicatien, czll fer
- the recexis of the Case and upen hearing the perties be

pleased te grant the fellewing reliefs te the mplicent s-

() T set aside the ertler NeLAG/Sep/Cr.-B/2606/65 Aated

28,67.2606 se fzr ac the pplicant e cencemeds

(b) Te set zsicde the erler in NeLEstt(a&E) /Cadlre Senare-
tien/2003-06/483 dated 31,07.2006 se far ac the

Applicant®s Case ig cencerned,

(c) To set aside the Office Order Ne . Estt(A&E)/Lesve/

Gr.-B/2696/532 dated 31.07.2006 se far Acclicent's

cese is oencemed, oentd. - £/9
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(d) Te dGeclare the traular NehaC/Sep/Cri-B/2006/i41

déted 30.03,2086 ac unreasenszble =nd unjusti Aed s; |
far ze the prevision in Criters._a - V of the Ciraaler
stating "ne willinghese shall be hecessary fer this
pu:posé“ _a:ad absenpe of 20y Criteris fer tgking p;nl.or‘ |
censent of the Ap;plicént for pesting en Gemtatien |

eutside Tripura is osncermedy

(e) Te direct the respendents te gllew the Mplicant te
centinue in the effice ef the Acceuntant Generszl (AXE)G

Tripurs,

(£f) Te grant a0y ether relief/reliefe vhich the Hen'hle

Trilungl may deem £t end preper;

9, INTERIM ORDER PRAYED FOR

e
-

Te stéy eperzstien of the erder No;AGﬁq;/Gr'.-B/zao6/65
“dated 28..07‘.2006.. rel ezce erder NeSEstt(AKE) /Calre SQara&or;i
2093-06/483 dzted 31.67.2666 A Office Order besring
Ne Estt/2&Ejfl.esVe/Cr,-B/2606/532 dated 31,07.2006 pending
dispesel of this Original Applicetien se far s the Applicentle

Czse is cencerned;;

16, This spplicatien 1o filed threuch Ld. Advecate

Mr, Chandrzsekhar sinhg,

' T 0 To/— |
11, Particlars of Pectzl Order el .P.qf.’. .S: .K?.. ./deted eveele

TP o - Bag 704201 Ralo) drg8.06
tPO- SAE 04202 110/ Arg g p¢
[Po— T4E 904203 Rut\o &}%gﬂ_o
(PO~ S4E TJ04204 Kmo//»ou%'g Oé’ Centd, - P/le,

1Pb- S4B 64205 RA10 dF gg pq
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12, LIST OF PICLOSURES :4&

As stzted in the ind% .

I, Sht Bijey Kamar chanda, S/0.1Lt, Sashi Brﬁeaa S
Chanda, restding st A.G.Querter Ne,Type-II/16, 79
™*1la, m:zjaban; Agartal‘e. P.S. Eact Agartale,
District - West Tripurs, Applicant, de. hereby

. declare and stste that the ststements centained
in Paregrephs ....j. .’“3.?.. cetesreesceess Ere tme te

my knewledge and I have net suppressed any materfal

fact.

and I sign‘this verificatien this ...'.?.ﬁ"day

of mamst, 2006,
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Circular No. AG/Sep/Gr. ‘B’/2006/141. o Dated :-30/03/2006..

1L

ML

IV.

OFFICE OF THE ACCOUNTANT GENERAL (A&E), ASSAM, GUWAHATI.

‘Section Officers to Sr. Accounts‘ OfTicers in the A&E offices of the N. E. region'

payable However they may be asked to give their preference for such postimg

‘/\/KS'I\\X\(‘/[‘ L

Circular on Cadre Separation

Headquarters ‘office has decided to separate the common Group ‘13’ cadre from

0
hither to ecntro}led 5y the Accouniani General (A&E), Assam, Guwahau
The offices to which the staff may exercise thelr one time option are the A&b‘
offices at Assam, Meghalaya, Manipur, Trlp_ura, Nagaland and the newly |
created offices of Mizoram and Arunachal Pradesh. N
The separation of Group ‘B’ Cadres would be in accordance with the following
criteria :- o ‘ | _ | _
The cxxstmg staff may be allocated on permanent postmg against the requlred
strength on the basis of the seniority of the ofﬁcers who have exercxsed their
option for allocation to such oﬁices, irrespective of their base ofﬁce. ‘ |
If the number of optee for a particular office is more than the required strength
of that office, the excess persons in each cadre (SAO/AO/AAG/SO), who can
not be accommodated in the office of their preference against the required
strength -of‘.hét'omce as per their seniority, shall be posted on deputation basis
to the office for which ndrhbef of optees is less than the required strength of that.

ofﬁce viz deficit offices. If sufﬁcient volunteers are not avai]zlble 'for such
d

no'hng on deputation b'ms fhe )umor most. persons n Broess of renmre

suength in each cadre shal] be sent to deficit office on deputatlon ba515 No

willingness shall be necessary for this purpose bul deputatlon al]owance shall ‘be

mentioning the names ofvdef'cn offices and as far as possible they may be
posted to such deficit offices on the basis of their seniority and pre f'efenee given
by them for this purpos‘e. These persons shall be posted to the office of their

choice on the basis of their seniority on availability of subsequent vacancies

.



P

VL

VII.

VIIL

IX.

against the required streng'th' in s“u'ch offices. The surplus‘oplees shall also form - .

part ¢ of the cadre of their office for which option was exercrsed by then.

If the number of optees fora partlcular office is less than the sanctroned strength

" of that office all’ ‘the optees shall be allocated to that office. The remaining’

vacancies shall be filled by deputatlon of surplus optees as per guidelines laid
down at V above. Thc vacancm ansmg due to repatriation of the deputatxomsls
to the office of their chorce w1ll be filled up by the concerned offices as per

¢

provisions contamed in the Recrultment Rules for the concerned posts.

The promotions fo Group ‘B’ oosts after the separauon ol cadre shall be made

by the- concemed offices from amongst the eligible officers of their office.

However, in surplus ofﬁces no further promotion will be made till all the
surplus optees posted to deﬁcrt ofﬁces on deputation basis are accommodated in

these offices.

Direct recrmtment ‘will be done in the deficit offices only agamst the requxsmon :

already placed to be placed to Staff Selection Commission.

With a view to 1mplement the above scheme of separation of cadres of Group o

‘B’ posts, all the present Group ‘B’ officers (Section Officers to ‘Senior
Accounts Ofﬁcers mcludmg these on deputation and on forergn service) of this

~office are hcreby directed to exerc13e their options in the enclosed “FORM OF

'OPTION” and submit the same to the Senior Accounts Officer/Admn. of this
office by 15% Apnl 2006 posmvely He should also prepare a list of ofﬁceers on :

leave and ensure sendmg ol' this circular with ‘Optron Form' fo tlu':*jé by

Registered post: - * o A_;:[

Sd/-
Sr. Deputy Accountant Geng ral (Admxg
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OFFICE OF THE SR: DEPUTY ACCOUNTANT GENERAL (A&E)
TRIPURA AGARTALA '

. ° CIRCULAR

Circular No. Estt(AQEV11. , Dated:- 17-05-2006
Subject :- Sepanatlon of Common Group B cadre amongst the Accounts & -

Entltlement Ofﬁce of the North East.

Wlth refel ence to the D.O letter No. AG/Sep/ Gr B/2006/35 dated

17-05-2006 on the subject c:ted above, all concerned Officers are hereby |

requested to submlt the FORM OF OPTION in the prescribed Proforma
regarding deputation to other deﬁc1t offices by 19-05-2006 positively to the

Senior Accounts Oﬁicel (Admn) for onward transmission of the same to the -

cadre controlling »authorlty

L

(Authorlty DAG's .order dt. 17-05-2006 at P22 of file no
- Estt. (A&E)/Cadre separat10n/2003 -06)

Sd/-
Sr, Accounts Ofﬁcer/Admm

Memo No. Estt(A&E)/Cadré Separation/2003-06/202-06.  Dated:- 17-05-2006

Copy to :- L
1. The Sécreta’r’y to A 'G

2. The P A.to DAG(A&E)
3. AAO/TMC
4. All Ofﬁcers by name
5. Notice Board. -

AAO.Codre.Sep29

bV

_"”":‘ - - #Sr. Accomlt/%ggcer(l\dm") '
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d OFFICE OF THE ACCOUNTANT GENERAL {A&E) ASSAM, P : E
2 ' MAIDAMGAON, BELTOLA, GUWAHATI-781 029 | 3
, o _ |

- Circular No. AG/Sep/Gr.'B'/2006/25 May 16,2006 : )
As per clause V of policy for Separation of Common Cadre of GroupB' officers ~ \
in the A&E offices in N.E.Region as circulated vide Circular No.AG/Sep/Gr.'B'/2006/141 ‘ i
‘o dated 30/03/2006 if the number of optees for a particular office is more than the required ° '
strength of that office, the excess persons in each cadre(Sr.A.0./A.0./A.A.0/S.0.), who'
cannot be accommodated in the office of their preference against the required strength of
that office as per their seniority, shall be posted on deputation basis to the office for
which number of optees is less than the required strength of that office i.e. deficit offices
as mentioned in the option form. As such, the following surplus Gr. 'B' officers - are
hereby asked to give their preference for posting to the deficit offices on deputation basis.
- Posting , however, will be made on the basis of seniority and preference. Preference for

OFFICER.

: ] )
deputation (if any) may kindly be given on or before 24th May, 2006 in the enclosed .
"Form of Option'. : ' ‘ ;fﬁ
SI. Name | Designation Office to which attached [
E No. ' L i
% 1. TRIDIB RANJAN DEY SR.ACCOUNTS  Olo the A.G(A&E)Assam, -
e OFFICER Guwahati
° : .

3 2. JOSHODHIR CH.GHOSH SR ACCOUNTS  O/o the A G(A&E)Assam,
' OFFICER. Guwahati.
3. BHOY KR. CHANDA . SR. ACCOUNTS O/o the Sr. D.A.G(A&E)
- GFH% Tripura, Agartala. ‘
4. JAGAT JYOTI TOY(W), SR. ACCOUNTS  O/o the Sr. D.A.G(A&E)I;ill"
OFFICER. . Tripura, Agartala. ,{ i
- i |
5. RATHINDRA KUMAR DAS . SR. ACCOUNTS. O/o the A.G(A&E) f}gg " : x‘,,
: OFFICER. Meghalaya, Shillong. i;j]I o v
o ' EL
6. MEGNAD SAHA SR. ACCOUNTS Deputation. e
- OFFICER. o
7.  RATHINDRA CH. DHAR SR. AbCOUNTS O/o the Sr. D.A.G(A&E)
OFFICER. Tripura, Agartala. -
8.l - LOKAPRIYA DAS SR. ACCOUNTS O/o the A.G(A&E)As_sarh,
" OFFICER Guwahati. . }
- 9. DILIP KUMAR DAS (1II) SR ACCOUNTS  Ofo the A.G(A&E)Assam ;'
: Guwahati.- '

Pt .



To 4 | o | @
The*Accountant General (A&E) Assam ,
filpidamgaon, Beltola ' | '
Guwahati 781029

(Through proper channel)

Subject: Option for posting on deputation basis in deficit office(s) in N.Z.Region.

Sir, .

With reference to your circular No.AG/Sep/Gr-*B’/2006/25 dated 16.05.2006, on the
above subject, | am to state that | made an appcal in regard to the separation of Gr-‘B’ cadres
on 25.10.2004 and 14.02.2006 to the cadre controlling authority. A copy.of the: appeal dated
25.10.2004 was also endorsed to HQs Office but reply in this regard is still awaited. '

Now keeping aside the existing transfer policy without considering the problems of a
good number of existing staff, the option for posting in deficit office(s) on deputation basis
from a prospective date as called for in'your circular under reference, | am to state that | have
already attained 56 years of age which as per G.I. Dept. of per.&Trg., O.M. No. AB
14017/48/92-Estt.(RR), dated 17.11.92 is not desirable for appeintment by
deputation/transfer. Moreover, one may not be placed on deputation unilaterally -
beyond his willingness. = - . . S o 4 A

However to adhere the order of my superior authority, | exercise my option
provisionally to the Office of the .. 9% DAG (A?ON%“W*A, Kohorey .. and
accordingly my option/placement there may not be considered as final till receipt of reply
from my higher authorities. . - : ' :

In view of the above and as per G.I. O.M. dated 17.11:92, | would request your kind
‘honour to consider to accommodate me in the Office of the Srt.D.A.G(A&E) Tripura,

Agartala which is my first choice of posting.

. | Yaqurs fali_ét;hfu]]y,

¥

Copy to the Principal Director(Staff), Office of the Comptrc\ﬂler & Auditor General of India,
10 Bahadur Shah Zafar Marg, New Delhi-110002. This has a reference to my application” -
dated 25.10.2004. Considering the above position my humble submission to the highest

authority of our department to ‘place me in the Office of the Sr.D.A.G.(ARE) Tripura,
Agartala which is my first choice ofposting.‘ ‘

ool

(BIJOY KUMAR CHANDA)
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== OFFICE‘OFTHE‘H?COUNHNTEEWMHE)—ASSAM M?’(TD?\‘NTCTAON.
—— BELTOLA GU\VMM____

T N ARGy GﬁBT’,@QQQﬁj‘_:j‘_:‘_” = :":_L_SJuly‘ 2006

| I (Qnsaqucm_on their 'I"romouon to thc cadr‘é‘bl”SD{'AAD{A()f\‘r AOs, the officers

=  were “ffabim_bﬁ_—jmnsicmd—and—?omé&"f(? _imy “of the ofﬁccs_of_uxc_Accomuw(
(JCHCI&WA&}:) Assam, Nagaland. Inpura MBNPUthcggal;gyachﬁ or fﬁ)’.’.‘?‘_}_’fﬂgfﬁ_&&;%‘_

~—-————— _likely tabe opencdsirTfaareir the N E Region -~ =mr==mr=12

—_— As per Palicy_on Cadre Sepemuomssuaf‘und rCircular No, AG/ Scp/Gr ‘B
S 2006’ 141 datcd%@fﬁ’?ﬁﬁﬂhﬁ}bw;ngﬁmup*ﬁ‘ﬂﬁcme hereby transferred aaé———n-——

=Prosent. place Uf " Place of posling on_

- : : o Designgy ____posling deputation
———e o lon.__Olothe AT (ABE)/Sr—Ofothe A.G (ABENSH—— -
= =TT T T DAG(A&EY DAG(AgE) .-

. . S

et = T and.._"__.__
| BIOY KUMAR CHANDA  Si. A0 T Negs! :

.

= AT Ot ROYIN ——SrAo N Meghaiaya — — i
Fas - ._____'__._.’.__._——" .

) (f 3) RA RATHINDRAKUMAR DAS. Sr. A0 ———-Meghaiaya—— *‘w‘-"‘a""*—_—-

“Assam B t‘:—Maghataya“'

S L=MEGNAD SAHA o s: A o

-v-——'%%:mmmm CH.DHAR  S1.AO "'~“""*‘T“"“’a'""“""‘"‘"“'“‘*‘M"g'l;""aya

‘

i . & - U Pk & s :;As&an')l_-;_-..;-.-4:-.:.-.-.-;:;..-.-:_.—.;_-_—_?_\runachaf
;_SJ.UBIiA—SAchAY{P:F;{_g_Q_E_\_’W SITAO e

7. SEEIIEEB PAUL. Sr. AO _Meghalaya _______ Mizoram

=G SWAPANKUMAR-NATH- A G Meghalayar— === =Wroghigtaya

e —IANARGHAN G COSWANT o-_.:___i.__“‘—_... :-ugaTand -":-::Ns,giﬁﬁa:—“—
- :—__'_-__:‘__—":u———- 10 L—TB&/{TVV\—ST”GH T - Meghalaya e . 271 ot 1 R

- e o s o B "“ . Pradesh L
T PH-JUGINDR, "%J ) f"’.‘_’gf_‘_‘;r"ya _ N“g?’a”_’"'__w_ .

. Assam  TTTTTTTARGAsCHal ____'___ o
Arunachet———.— —

———— M——p&W‘T“ —  Amunachal

- ’ e CHOWOHURY o T e T "'PTaaé§h """" R
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Arunachal
T PRidesh

AAO

AMAPADA ADHIKARI

N

T er—" ——

—— - M"“Tjil.; ‘

- - SUQRATA DAS aiang._.....
—\ﬂ HOUOHURY oo T e e
) .SURENDRA PRASAD 2K -d--m--»-~'-'~-"-"-'-~Meghataya:- o __Nagaland
ROY [ P S .
B Arunachal
Pradesh
Mllbfam

Meghalaya

R N T

Nagaland o

i _ZE_MANDJRA ' i
: PURKAYAS’LHA‘“‘ mr e . |
, Tripura )

S }]ﬁSNEPAL CH‘Btsms— ------- =8, o .
rclcascd—w o1 -31 07 06 (A\I) to cnahlc. them o

‘ ' On_thcn:tmnsi:tihcy stand ..

join in their new place of posting ondcpuﬁixon“ﬁoiix{ =

-———Memo-No. AG/ Qcp/(}r 'B”2006/144S
[ — .___“.Copy forwardedto.:... .
P The Comptroller & Auditor (Jencral of lndm
= 10, Bahadur-Shah7Zafar Mafe: _ S _

Idraprastiia Head P Post ! Offccv- o

====xm@Pelhi- 110 0?32— | L |

Sr Deputy /\wountam (:cncral (Admn. & VLC)
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" ‘ ' OFFICE OF THE SR.DEPUTY /\(_I(,'()lIN'I‘AN'l:~(';F.NERAI., (A&FE)
~ TRIPURA:: AGARTALA. .
A ‘
No. Estt(A&E)/Cadre Seperalion/2003-06/ 483 Dated 31-'07-20(‘)6

’

In pursuance of order No. A.G./Sep/Gr-'B’ /12006/65 di. 28-07-2006 (Copy enclosed) the
following Gr.-'B' officers stand released w.e f. 31-07-2006(A/N) to enable them to join in their new
place of posting on deputation basis. ) : —

Present place of Place of posting on 'Remarks' ’
st Designa Posting ; deputation
No Name tion = [Ofo the A.G (Olo the A.G
(A&E)/Sr. DAG (A&E)] (A&E)/Sr. DAG (A&E)]
1 SHRI BIJOY KUMAR St AO Tripura Nagaland . Deputation:
" CHANDA T . : Basis
5 SHRI JAGAT JYOTI St AO Tripura Meghalaya ~ Deputation
" ROY() T . ' Basis
3 SHR!I RATHINDRA CH. St AO Tripura Meghalaya Deputation
" DHAR T . ' Basis LIRE
4 SHRI RAMAPADA AAO Tripura Nagaland Deputation {53
" ADHIKAR! o . Basis  :
5. SHRIAMRIT LALDAS  AAO Tripura Nagaland Deg‘;‘;‘s‘m 7
5 SHRISUBRATADAS AAO Tripura Nagaland Deputation
" CHOUDHURY A R . . Basis ;
7. SHRINEPAL CH.BISWAS SO - .  lfipura Nagaland .Deg“‘a.““
asis
* g
B
Deputy Accouhits nt General
{
Memo No .EStt(A&E)/Cadre Seperation/2003-06/ 484-96 _ Dated. 31-07-2006
Copy to:-
i 1. Ali concerned Officers.
2. Secretarytothe AG.
3. PAIODAG.
4. P.A.O.Local)
5. A.G. (A&E) Assam, Beltola, Guwahati,
6. A.G. (A&E). Meghalaya, Shillong.
7. Sr. D.A.G (A&E). Nagaland, Kohima.

. . ounts Oft%E/Admn.

&MM
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OFFICE OF THE S'I'{. DEPUTY ACCOUNTANT (.'l-INI'ZR/\,l AA&E) =
TRIPURA : : AGARTALA. '

No. ESt/A& E/Leave/Gr-B/20060/ 5 32 Dated 31-07-2000

ii‘&'i‘ v A AT
£t

OFFICE ORDFEFR

e
7%

LIS

Consequent upon Cadre Separation of Group ‘B Officers of Nornth East |

Region, it is hereby ordered that no fresh ieave or extension of ieave of any
. : ~— - - ———

kind in respect of Group B officers will be entertained without prior approval of ff %E

the Dy. Accountant General.
« - _ ————

ey
i

‘

¥,

MR

Dy. Accountant General.

o TR AT ST T . e
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DEPUTATION WITHIN INDIA

11. What is the specific public interest involved in the
proposed extension?

12. Whether the concurrence. of lending organization/
individual concemed has bcen obtained for the
proposed extension?

13. Efforts made to select a suitable replacement for
the officer?

14. According to Recruitment Rules can the post be
filled up by promotion? If so, are there any
eligible officers available from the feeder cadre (if
there is one) and if so, why are¢ they not being
considered for promotion instcad of seeking
further extension for existing incumbent?

15. Any other relevant information considered
necessary

Signature and Designation .

of Administrative Authonty

! S

Deputatxon should be restricted to officers below 56 years of age;”
The Recruitment Rules in respect of a number of posts provide for appé i
)ment to the post on deputation (including short-term contract)/transfer. "': h
existing instructions relating to cases where this method of recruitment ispf
‘vided do not provide for any upper age-limit for eligibility for appomtmenil'
deputation (including short-term contract)/transfer. This sometimes result§fin-
appointment of persons who are left with very short service before retlrerﬁ'é;‘]

It is desirable that appointments of such persons are avoided as durin ‘,T:‘?,'
shoTt span they would be unable to contribute ettectlveT)Tto the orgamzthx"gTiE :

where they are appointed. e : i ;. :

2. The matter has, therefore, been examined in consultation witht'thé .
UPSC and it has been decided that the maximum age-limit for appointment by
deputation (including short-term contract) and absorption shall be not exceéd-

ing 56 years as on the closing date of teceipt of applications by the UPSC ‘or
the Ministry/Department/Office, as the case may be. This fact should, there-
fore, be clearly mentioned in the circular inviting applications for ﬁllmg up
vacancies by this method of recruitment.

7 (G, Dept. of Per. & Trg, O.M. Nu. AB 14017/48/92-Estt. (RR), dated the . l7th“
Novembcr, 1992 ]

Y

SECTION I

Revision of Central Secretarlat (Deputation on Tenure) Allowance
(CDTA) to officers of organized Group A’ Services on their appomt—
ment as Under Secretary, Deputy Secretary and Director in the Central
Secretariat under the Central Staffing Scheme.—The Central Secretariat
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